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IN THE COURT OF THE DISTRICT JUDGE, :::::::::::::::::::UDALGURI. 

Present : Smti. S. Bora. 

    District Judge, 
    Udalguri. 
 

T.S.(D) No.17/2014. 
     

  Sri Ananta Saikia, 

  S/O- Late Bhabi Ram Saikia, 

  Vill- Jhilkapara, 

  P.S.- Kalaigaon, 

  Dist-Udalguri, Assam………………................ Petitioner. 

   -Vs- 

  Smti. Mamani Deka, 

  W/o- Sri Ananta Saikia, 

  D/o- Late Tarini Deka 

  Vill- Gerimari (Prafulla Nagar), 

  P.S.- Mangaldai, 

  Dist-Darrang, Assam ……………...............… Respondent. 

Appearance : 

For the petitioner   : Mr. D.K. Boro, Advocate. 

For the respondent : None appeared. 

 

 Date of argument : 30.8.17.2017. 

 Date of Judgment : 22.9.2017. 

 

J U D G M E N T 

 This petition is filed u/s-13of the Hindu Marriage Act,1955, by 

petitioner, Sri Ananta Saikia, praying for dissolution of her marriage with the 

respondent, Smti. Mamani Deka.  

 

2.       The case of the petitioner, in brief, is that the marriage between the 

parties was solemnized on 26.2.2004 before the Marriage Officer, Darrang, 
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Mangaldai. At the time of marriage the respondent was widow and alongwith 

one male child namely Sri Bhargab Kashyap, aged 12 years and before the 

marriage the child also reside with petitioner and respondent. The petitioner 

was desired to birth a biological child with the respondent himself and took 

step more than three times and respondent was pregnant. But the respondent 

was disagree with the desire of the petitioner and quarrels took place with 

petitioner and the petitioner was bound to consent forcefully for abortion of 

the respondent. Such type of act done by the respondent the parties have 

arise mental and physical relationship as husband and wife and break 

matrimonial relationship. To avoid such type of situation both the parties are 

living separately from 1.4.2014. There is no hope for reconciliation and reunion 

between the parties in near future. Under the above facts and circumstances 

the petitioner filed this suit praying for dissolution of her marriage with the 

respondent by decree of divorce.  

 

3. In compliance to the notice issued the respondent did not appear and 

hence the suit proceeded exparte against her. 

4. In order to substantiate its case petitioner side examined herself as 

PW1.   

5. I have heard argument advanced by the learned counsel of the 

petitioner and perused the evidence and other materials on record. 

 

6. In his evidence in affidavit petitioner (PW1) fully supported his 

averments made in the petition. It comes out from the evidence of the 

petitioner that they have been living separately since 1.4.2014. Upon perusal 

of the petition and the evidence in affidavit, petitioner has vividly described 

how the OP/wife behaved him which is something more than ordinary wear 

and tear of marriage life. It appears that the petitioner has been successful in 

proving her case prima-facie. The marriage between the parties has been 

broken down. Petitioner is, therefore, entitled to get decree of divorce as 

prayed for. 
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7. In view of the above discussion, the present petition praying for 

dissolution of marriage between the parties is hereby allowed. 

ORDER 

8. In the result, the marriage between the petitioner, Sri Ananta Saikia 

and respondent, Smti. Mamani Deka is hereby dissolved by a decree of divorce 

as prayed for. 

9. Let a decree be prepared accordingly.  

10. This suit stands disposed of.  

 

11. Given under my hand and seal of this curt on this the 22nd   day of 

September,2017. 

 

(S. Bora) 
District Judge, 

Udalguri. 
Dictated and corrected by me 

 

   (S. Bora) 
District Judge, 

             Udalguri. 

 

 

 
 
 
 
 
 


